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L-lection, do hereby salemnly affirm and state on oath as under-
[ dlrike out whichever is nol spplicable

]
Bugg-rryy Jhamg PART

{1} [ am a candidate set up oy —-——- .

Independent candidate,

(2) Details of PAN and status of fling of Income tax return :

A mune of the political party |/ am contesting ao e

S No, | Names Permanent The financial year far [‘l'mai Tneome A‘
Account Mumber | which the last shown In Income |-
(PAN) Income-tax return has | Tax Return | in |
|- - . been filed _ | Rupeesy |
[ M Sell RWIPR 542 F | zo10-17 1. 59 9éosce |
2 [Spouse SumiTA pev  |BEIPDQE7ZL | N-A N-A- |
3. Dependent | MN. R M. A MR-
4, Dependent 2 M- A- ™A N- R-
I:5. Dependent 3 . ..., MR MR M B -
(3) The following case(s) is/ are pending against me in which cognizance hus been taken by the court:-
i 5l | Offence Dreseription ]
[ Mo. . H
| {a) The detuils of cases where the court has taken _ __1
cognizance, Sections of the Act and description SR |
of the offence for which cognizance taken |
1
[ (B} | Name of the count, Case No, and Date of order i
I taking cognizanes : N §: |
IF{.'ﬁ'_ "Details of Appeal (3] / Application(s) for revision e e seat et
| (if any) filed mgainst the above order(s) ' N4 i
— — . ¥ —_— —— T — i i I

4, Cases in which | have been convicted by a court of law{other those referred wo in Form 26);

————

1fa)

G

.....

Actand deseription of the effence for
which convicted

‘Name of the Courtis), Case No. and

I
f J_ﬂri!u{s] of orden(s) .

T

N A

N-A
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|
|
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£=y |:1;.'|.]55'|['."'?C' LEnposeG .,

vip That | give hevern beluw the detuils of + e axsets gmovable and i imovable et of m yaeh
mew spouse and all de pendents:

A Details of movable assets :

i Wore:

I Assets in joint name indicaling the extent ol joint ownership will also have to he Eiven . )

2 In case of deposivTnvestment, the detmls including Serial Number, Amount, [laty of Depusit, the Scheme.
e of Bank! Instivuton and Branch are w be given )

5. Walue of Bonde/Share/Debentures as per the current market value in Stock Cxehange i respeet @0 s
companics and as per hooks in case of non- listed companies should be given. .

4. Dependent’, here means 4 person, substantially dependent on the income of the candidate.

5, Details including amount is 1o be given separately in respect of ecach investmaiil)

. . G
|S. | Deseription Sell Spouse Dependent-1 | Dependent-1 jl::ff"ﬂf;.';{ |
| M, | SUNITR DE V| AMCH AN ERIT! [RAHrL RAT Fi £ o |
e} e
(i1 | Cush in hand '| S5 peo=eo | 1B S0Ds80 = MR- | M- A
- - —_ B —— ——
|{i|1 | Delails of Deposits in Bank se) S E—— | !
| ; nccounts (FDRs, Term Deposit “”-\p_nm- oe o) [ |
| |mﬁliﬂﬂ1ﬂlypﬂﬂﬂfnmﬁa5mr : AT " T = oA |
i ineluding saving accounis), Gnin|he— | fec-on ;
| Deposits with Financial =) ol { oo - oo : ,
L] 1“““““0“!1 Mon Bll'lkh'lg wen m-ﬂ
| | Financial Companies and = ®#H{) = 3g0c= o0 i
[ Cooperative societies and the
Il_ ~ wmount in each such mﬂ;ds |
| tiii) | Details of investmentin .50 "
I. [Debentures/shares and units in “ 7% 'E'MEMT,EG- 3&““1’%‘ N-A 3 MR- |
| companiesMutual Fundsand ' |- 25.0097eq 2S.oce= oc

[
| | others and the amount. b
{iv) | Details of investment in NS5,
Postal Savings, Insurance Policies
and investment in any Financial MR N.A- M-/ M. A ™N- A
Instrament in Post office or

Ingurance Company and the
| mitount

|
|
| P
|_[_ﬂ_ Personal loans/advance given L |
| | any persen or entity includingya, . : - ™o ™A
| tirm, Company, Trust ete. mnd pes ‘;‘1? 1,00 o00-ch N-A L " ;
i | other receivables from debtors ! I
I and the amount. _— - - - — {1l
[vi) | Motor ‘th'_iiclts-fﬁimﬂs-f Seaap- == i
e e e MM ndo. ysouweds  NA | oA | A e
! - ' Marchase and nmnur.u} %"siuf*"’ i3 IRNRERET : T R S SR R T T b o e
Ui Jewelry, bullion and valuohle Gelpg tem Held | zupoacke : i :
| thing (give details of weight and  |509™- | 30,s00: JE i N A [ TN : N-#)
| valug) i q‘km Bocogkee N
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. o Carnss Total value

1. Iy etails of Immovable assets:
(Nig:

FAt R

I Properties in joint ownership indicating the ¢ xtent of joint uwnership il also have w be indical g

2 . Each land or building or apanment should be mentioned separiiely in this format. )

P s

; : Description Self Spouse | Dependent-1 [ Dependent-2 | Iependent-3 |
L] ﬁ
Al S ) e )
(i) | £ ricu ]r |
| Location(s) | KAeovR RAGOUR, NA NA- | MeA
_Survey number(s) ____[CARMPURA | e RA L ~
! #rea (Total measurement in 1 oRi o Ten | N S S T
B i MR
acres) PG A R POTHN MR I |
‘Whether inherited Proparty =
{ Yes or NO) ™R MNen MR- MR M- A i
Date of purchase in case of self
mequired property ™ A M A A M. R MR
Cuost of Land (in case of A
purchase)at the time of M. A A MNsA. MR N
purchase _l
Any [nvestment on the land by
way of development, MN&H- N-® MR MN-f MN-A.
| constrction ete.
A imate Current market
w':ﬂm 4,00, 00000 | 2 o0, 0po= MR MR NA
(if) j
Location(s) N.A N« f MR MR neA
Survey number(s) |
:qm;g'l'ulalmmumnwntm "M;ﬁ. mﬂ N.A M - N'Ipl.
e
Whether inherited property
{Yes or NO) e No Mo Mo No
Dm‘arpm:hmincmufsclef‘ T N MR- M A MR- |
R iy
03l Ol T case o
purchase) at the time of ™A MR- [AER:Y ™/ N- H-
| purchase
Any Investment on the land by .
way of development, M. A N-A. MR -9 M-H.
| construction ete, . -
Approximate Current market N0, M- N-f. N A MNA -
| value L L e
(i) | Commercial Buildin
iincluding apartments) . R
| -LLocation(s) N-B NA N ® N-H | ™6y
| -Survey number(s) i 1| it o
Bunlt up Area (Total y ; 3
messurement in sq. ) ST S O O 0. S




ey Tws | wo | Mo [ W |t 7|
[ w Of purchase ih case of sef | y 3 [ M- 7 |
awirvired propenty ! N ﬁ'_ i H__Pl_ ._EDT i I_q_ﬂ__.- S
[ est of property (in case of ' I
m "::I!:;s:'!m ihe time of N- B N—"H M P’] | MN-f | 1?‘1 4 ﬂl |
Ehe - + — e — —]
Ay Investment on the ! !
| s o of N8B NR | A A | N- A
| development, construction ete, | et
| Approsimate Current market N-8 UL M-/ M-A N A ¢
value o e o . -_—— - =)
(iv) | Residential Buildings (including | .
| .|[|;'r.1.11n1lunt[5,’: BAJOUR L] M- A e O Y M- f’\, |
=-Lucationis
o R Y PLURE
|| - Survey number(s) gt < pap 4
Adcea (Total measurement in 1 ONE kil o o -8 MR- e
| sa fi.) oo
Built up Area (Total ™R M- R MR ™R N-£ '
| mieasuremnent in sq, f.) PR
| Whether inferited propery - ND Mo Mo MO
[ (Yes or NO) Y
Dhate of purchase in case of self : [ e R
f fq.uir?d pm@ﬂ'-}'f ; b f i A
; “ast of property (in case o
| purchase) at the time of MN-A N-A N-A N- A N8
| purchase
Any [nvestment on the land by ) b
wiy of development, N R N& M-8 N-R -8
construction ele.
[ m:llpu'ux':matc Current market Y066 po0=0 MR M- A FARE ] N-A
| WVl e —
! {v) | Others (such as inerest in M. & MR ™8 ™N- A N7
_pm::;’il: Marke M- 5 ™-®
{vi} | Tota urrent Market - - - E .
! Value of {i) to (v) above th,06000 il A | a i

{6) | give herein below the details of liabilities/ dues to public financial institations and government ;- .
{Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

8T PDescription
M. |
!

Sell Spouse(s)

Dependent-1

Dependent-2 | Dependent-3

! Tli-._'r Loan or dues to Bank/Financial
| Institution(s) Fof SCARPIG
i MName of Bank or F

i
| Amount outstanding LERD -

| Natre of loan ORRMIN DANK AR 4 Siboe-

Loyivh] FiRew ASSE

iy - G 00, 000-04

P S, 00, 000 bl

o

R

Loan or dues t0 30Y feyvion Lok

individuals! Entity other than
mentioned in (i) sbove.
Numels)

Anount outstanding
Mature of [oan

LT

| -8

MR

b s —




| e e —— e . - e e e T 8. m—
—|_.-1|..13|l'1:|.L!tr.r|:a|1|l|l'_',r r MR N B g | NCA :I M- A |
___I Grand total of liabilities j_lz_:.g,ﬂun—d P nNR L nA | R i
i) r‘,mm | ament Dues; s i e | ks |
L b e enls desling ] |
l 'r"‘il'-hgﬂ?tr::‘]':::l " | | o R M-f A I NA || M '
o o Bomindgen | I e S
Dues o departments deali i I
i 'Mn!jt.'ﬂnmsl.np:lplI:,I ufw{;]:: i NA nH NA 1 NA | Nf.
Dues to depart deali T i
with lu?:pl}'nf;:rg:lsmg Mo MR M A NA : ™ )
Dues to departments deali
with supply of . NA N-f N- & N- 6 ™ &
telephones/mobiles
| Dues ta deparimenis dealing "
ith ; N
Cocscaeg st et s b R L
lelicopters)
[ncome Tax Dues N B 1LY NA N NA
Wealth Tax Dues N# NA- ™ & N-H . N#
Service Tax Dues NR W R A WEE N-f
Municipal /Property Tax Dus N- 8 M. A N N- R N# -
Sales Tax Dues N‘ﬁ- e N-q. N-A N-F\-
Any other dues N/ N A M N.R MR
Grand total of all Govt. dues (R TvE N-A ™A N‘_H ™ ﬂl.

Self. m

(7} Details of profession or occupation:
&, L...'H:.‘F‘ 1

b. Spouse ... 3L A

(8) My educational qualifieation s as under:

Fes CoLfue , MANIAUL, BEGUSARAL,
{Give details of highest School / University ed

BAWAR
PReysuabivpeslh B o AR D)
BB Baows CWsToRy )

MImarLA UMVE ATy AR

i ! %iﬂhll:ﬂ
ucation with full form of the certificate/ diplomal’ degree course)

(Mame of the School /Callege/ University and the year in which the course was completed.)

{9). ABSTRACT OF THE DETAILS GIVEN IN (1) TQ (8) ABOVE:

T TEal Sie hliﬂiﬁ%&dﬂfm o ———— ]
; = e OnREYH
: = ':“ﬂ e s RSBl DAUAR
. | Mumber and Mame of the constituency and
| state \47 Bhwumy  BORR.
3. | Mame of the Political party which set up the
candidate {otherwise write ‘Independent') E'-HP_'RT' YA '_:E_H_h_n A PART T 1
4. | {a) Mumber of cascs in which conviction order SR
passed (ather than those referred to in Form 26) s - :




i._ -i' b l-:.-nil-jluFb:r ul Fonding R wl_nir:;ﬁ-e
|

va.irt {s) have takes cognie o Sh BT |

i, 4_'—"-’--“ of i Yo o which lust 0B R e

Incoims: Tas Return filed |

TGiCamdde IR SiaE T Reionii 1185, 96non

—pHidpowme_Deyep Fepal T Wem gt 1
- L (e) Dependents N- A I NS L N-A |
oL 1 _ Details of Asscts and Liabilities in rupees ~ _|
T Deseription __ySelf | Spouse Dependent-1| Dependent-ll | Dependunt 111 |
| Muveable .

o pfiet ooy (Sa9s0netiiimpy MR- | WA | N4

B. i ::::I\"JII’I'E Thlﬂﬂjm:&‘-ﬂlﬂﬂrﬂﬂl:n- Na N"'ﬂ ¢ M 'ﬁ 1

| i) | Purchase Price and o T N o o ==

Development Cost of M. M. o
Immovable Property N-R N A A

i Total Valuc) |

Lii} | Approximate Current
Market Price of 3% 89 3002 £SO g NG N f
Asset (Total Value) . e
7 Liabilities NR L N

i} Gove t

Y et NO | n | NB O ONAL | N
(i} Loans from Bank,

Financial Institutions 1RuScoo=dv a. N-A N4 NG

others (Total) .

8. | Highest educational qualification: 14 fviie ULATION - [98E6 SnovM I, CHE NP9 R TG hgeHomL
i BL K AURR, KMAGRRIS *-u
Biv: Wous [Hisvapy ) RCS CollBag . MANTHAUL, Beuysasl, M{;’;‘; ;.;nﬂu "WepsA

(Give details of School ¢ University education with full form of the certificate/ diploma’ degree i
l course) (Name of the Schaol /Callege/ University and the year in which the course was completed. )

VERIFICATION

I. the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct to the

best of my  knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
ileclare that

{) there is no case of conviction ue pending case against me other than those mentioned in items 3 and 4 above;
11 Lmy spouse, or my depemdents do not have any asset or Hability, other than those mentioned in items 3 and

LTS

Verrfied a:kﬁw& lhmtrmz’ﬁﬂdny of..... ’2
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Move, _|| Adfidavit snould be filed latest by 3.00 I'M on the last date of filing nominations.
2 ArTidavit sould be sworn before an wath Commissiuner ar Mugistrate of the First Class ar hefore a SNours
Public.
4 Al columns should be fitled wp and 1o column to be left blank. IF there is no informarion to Turis! in respocl of
_ amy itzm, either “Nil™ or “Not aplicable”. as the case may he, should be mentioned
4 The alfidavit should be cither 1vped v written legiblv and neativ
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